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ORDER (ORAL)

Heard the learned counsel for the parties. At the very outset, it has been

pointed out by the learned counsel for the respondents that this Tribunal has no

jurisdiction in the matter as nas been raised in this OA, as it is relating to Public

Premises (Eviction of Unauthorized Occupants) Act, 1971. in this connection,

reference has been made to the decisions of this Bench of the Tribunal in OA

3046/2002 in which it has been held that any matter involving application of the

said Act shall not be failing vwthin the jurisdiction of this Tribunal.

2. While the learned counsel for the applicant agrees to the fact that any

matter relating to the said Act shall not be vwthin the jurisdiction of this Tribunal,

he has submitted that earlier a view had been taken by this Tribunal that such

matter also c; -iVtoe entertained by this Tribunal. He has also submitted in this

regard that an appeal against the said order of the Tribunal has been filed in the

Hon'ble High Court of Delhi and notices have been issued in that regard. He nas,

however, not cited rhe case.

h



3. It nas oeen mentioned tnat the order of this Tribunal as given in OA No.

3046/2002 has been passed as recentiy^^on 21-10-2003 and • has not been

appealed against, and has thus acquired finality. Accordingly, this needs to be

complied with by all concerned. Moreover, the decision of the Hon'ble High Court,

as and when available, in the appeal, which has been made against the decisions

of this Tribunal in the said OA not cited, shall decide the course of action by the

parties, if so advised. That being the case, this OA is dismissed for non-

jurisdiction.
\

^

(Sanweshwar Jha)
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